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1-leard. Mr, Aehmtya Das, LU. Counsel fr the 

applicant and Ms. S. L ..PaXtnaik, Ld, Counsel representmg 

the Respondent-Railways 

:2. 	1) v tding this 0. A., the applicant has sought 

following relief: 

'I) To direct the Respondents to pay the 
Applicant pcnion and 1pensionaiN,  dues 
retrospectively tr her survival durmg old age. 

c' direct the re spon tknt to p i' mter t a' 
uifen4 a.. .aii u hkdabove rjm 

01.10.( 	ti the  20I 	date of actual payment. 
ai) To direct the respondents to pw cost of 

litigation. 
1r)f) pass any other order." 

Counsel for the applicant submits that the 

applicant had already filed a representation on 22.102008 

asking for the fllowmg payments: 

.1) {)(IRG C1enruna1 Gratuity) 
2) Family 1 cnsion 
2') Sixth Pay revision, arrears 
4) Any other amounts payable to my 

deceased son— 
Das, LU Coun.el icr the 	iLaht uhmit 

that by now the applicant has received all payments except 
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IF.  
tthnilv penson and there is no reply as such to the above 

representation notwithstanding the fact that payments have L—

released ithout family pension. He, therefore, submits that 

' 	L ittL f . 	d W4 lth ul llc su-rviv-&, 	lilic  

applicant, he wouJd approach the concerned authonties by 

making another representation stating all the facts and also 

about receipt of all other items except fam1y pension and if 

he mkc a rcprcsc.nton to that eHeet, he i  cad' 

51UC houd be hssed 1 w1krted order/payment as 

due iiid ac flJLssible 11. 131 a specihc tinie ilrame. 

4. 	Accordingly, without wasting any hirther time, 

we allow the applicant to make a fresh representation within 

15 days to Respondent Nos, 3 and 4 and, if such. a 

representation is' received, Respondent Nos. 3 and 4 are 

directed to consider the same within a period of three 

months from the date of receipt of a copy of the 

representation. 
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	\);th the above ohservaton and direction, the 

stands  dposed o 
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